-

2

S

IM THE CENIRAL ADMINISTRATIVE IRIBUMAL, JAIPUR PEIXH, —
JAIPUR i
*k %

Dite of dzcisisn: 3-1-1996
CP No, 153/95 (02 Mo,.494,23) *

R,K.Mishra

es Patitioner
VERS 15
M.Ravipdra and Ors, .-
o+« Responients
CORAM 2

HO:? BLE MR, GOPAL KR ISHIR, VICE CHAIRMAN

HON' BLE MR, O, P.SHARMA, ADMINISTRATIVE MEMBER

For the petitioner ee Mr, Shiv Kum?r
For the respondents es Mr, MEnich Bhirmdari
ORDER

PER HO!' BLE MR, GOPAL IRISHNA,VICE CHAIRMAN

Petitioner R,K,Michra has filed this Contempt Sxtition

arder section 17 of the Alministrative Tribuamals Act, 1785,
stating therein that in pursa@ncs of the Ascision of the
Tribundl in OA Ho, 434/99 Jated 2-9-1931, he hiAd prefzrrod

2 detailed Appedl on 73~7-24 to the Appellate Authority

but the respomdents, by not dAicpocsing of the s3id appeal .
within @ period of 2 months,hdve intention2lly flouted the
diresctions of the Tribunll @nd hive committed contempt of

court.,

2. We have hs3ard the le2rned councel for the petitionsr 2rd

the learned counsel for the respondents.

3. A ecopy of the crder d2ted 18-12«25 shows thit in complidnce
with the order of the Tribuml, the @ppelllts Authority has
disposed of the 3ppedl filed by the petiticnsr. The order of
the Tribun2l h3z been complied with 2nd no ¢33z of contempt

ie n2de out 3gainst ths raspordsnts. The Contempt Pstition is,
ther re, dismissed,
. . C{K}CA Lro
(0.P.Sharm2) (Gopal Krishna)
Member (A) > Vice-Chairm@n



